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O  R  D  E  R 

Per Shri S.S. Godara, J.M.  :   

 This asessee’s   appeal for Asst. Year 2009-10     arises from the 

Commissioner of Income Tax (Appeals)-1, Hyderabad’s  order dt.     

07.11.2016 passed in case No. 526/2016-17    in proceedings under 

Section 143(3)   of Income Tax Act, 1961 (‘the Act’). 

          Heard both the parties.   Case file perused. 

2. It transpires at the outset that  the CIT(A)’s order under 

challenge has dismissed assessee’s lower appeal on account of the 

fact that he had not filed any  petition seeking condonation of 15 days 
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delay in filing the appeal as per his discussion in page 3 para 5 of the 

impugned order. 

2.1.      Ld.D.R. fails to dispute that there is no  indication in the 

impugned order as to whether the assessee had been afforded 

adequate opportunity to make good the impugned condonation of 

delay.  We therefore deem it appropriate to restore the instant lis back 

to the CIT(A) for his fresh consideration as per law within three 

effective opportunities of hearing.  The assessee or his authorized 

representative may appear before the ld.CIT(A) on or before 31st 

December, 2021 with liberty to file the corresponding condonation of 

delay petition as per law. 

3. This assessee’s appeal is allowed for statistical purposes in 

above terms. 

Order pronounced in the open court on     21st  September, 2021. 

                    Sd/-                                          Sd/- 

           (L.P. SAHU)                               (S.S. GODARA) 
      Accountant Member                         Judicial Member 
 

Hyderabad, Dt.   21.09.2021. 

*gmv 

Copy to : 

1. Sri Narendar Sri Ram, C/o P. Murali & Co, 
Chartered Accountants, 6-3-655/2/3, 

Somajiguda, Hyderabad 500 082 

2. I T O, Ward 4(1),  Hyderabad 

3. ACIT, Range 4, Hyderabad  

4. CIT(A)-1,  Hyderabad./Pr.CIT-1, Hyderabad. 

5. DR, ITAT, Hyderabad. 

6. Guard File. 
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